IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYD?RAEAD BE INH
AT HYDERABAD. |

|

NOL,213 of 1995, !

G.A.

Datmd: 28.,2.189

Betuesen

& o @

|
B.Venkataswamy App%icmnt
i

And {
The Divisional Officaer, Telegraph Traffic Divisi
Kurnool, Kurnool District. ‘
The Asgt, Suparinte
Chitteor, Chittoor Distr

f
+
L

Relspondents

Counsel for the Applicant : Sri. S.VJMunni R@dd%

Counsel for the HRespondents v Sri. N.Vjﬁamana, Adg
: i

|

|

CORAM:

o |
Hon'ble fir. A.V.Heridasan, J?dicial‘mwm

D

1. CGscC.

1ar

Hon'ble Mr. A.B.Gerthi, Hdmibistrativa

|

Contdt..

%ambmr,

L2/




| :
OA - 213/95, Dt. of Order:28-2-95,
: |

(Order passed by Hon'ble Shri A.U.Haridasanl Member (3)\).

* * * |

I .
The applicant who is working as a part tim? Watchman

|
undser the Respundqnt No.2 had filed 0A 492/90 agérieuad by the
- I . -

order dt,1-6-90 to the effact that his services would be ter-

|
minated with effect from 1=7-90 on attaining the Fge_uf 60

‘ I
years while according to him he would attain the Fge of 60 years

< ‘ ﬂ
only on 29-3-1996, That 0.A.: ues disposed of by drder dt.2746-90

. l
directing tha applicant to Bmelt\a represantatlon tu the Re

-

tinued in ssrvice till i he representation is dlspobed of. Pursuant
l
to the directions, the applicant submitted a rapresentatlun

| L
pondent No.z within 2 weeks and that the applicant should be \on-

|
dt .6-7-80 to the Respondent no.2 barain. Thereaftér the appl

i=-
\
cant was also dlrectad tceappear before the Medlcaﬂ Officer F%
ascertaining his ags. The representation of the aMpllcant hag

not yat been disposed=-of. Alleglng that the Respunfsnt No.2

hes directed the applicant not to attand the DFfice!from next el

e me— - waew 11180 this application praying thét the action

-
the Respondents in instructing the applicant not [to attsnd
' : ' |
fice may be declarsed as illegal, unjust and alFa to direclt

ondents to allow the applicant to con tinue En duty ti L .

\on and also to consider his case for regularisation|

|

plication came up for hearing, Shri!N.U.RamanaL
: I

unsel for the Central Government under ing-

|
departmental representative stated th?t the

LR 3.




Cmpy'toz-

1. The Divisional Officer, Tolsgraph Traffic Division,
Kurnosl, Kurnool District,

2, The Asst. Superintondent, Telegraph Traffic, D0.T.0,
Chititosor, Chittosr District.

3. Ono copy to Sris S.V.Munni Raeddv. adwnrata 146 o 147/cc
4. One popy to Sri. N,V.Ramana, Addl. CGSC, CAT, Hyd.
5. One fopy to Library, CAT, Hyd.

6+ One sparo copye.

Rsm/ar
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Respondents have decided teo continue the services of the

- 3 -

applicant until his representation is disposed of and to rejgula-

-

rise his services-in accordence with his entitlament and in~- -

1
*

accordance with_tha rules and instructions on th% subject, | In

L R L= ]

&

find that the Respondents have decided to gramt the relief juhich
he has sought-for in this apblicatiun. Thqrefara'tha application -
can be dispossd of with apprépriate directions. In the result,

the application is admitted and disposed of dirdcting the Ras=-

pondents to allow the applicant to continue in ?arbice tilll the

disposal of the representation;submitted by him|and if the|re-

presentation is disposed of in favour of the ap%licant, he |may

- - . _ax

according to the altered daté of birth., The Resﬁondents are also

directed to consider the casse of the applicant for regularisation

of sarvice in accordance with the rules and insFructions ih t hat

behalf. There is ng order as to costs.

| ' |
(A.B.GOFTHI) (A.V.HARIDASAN)

Member (A) : Member (3J) .

Dt.28th February, 1995, |
Dictated in Open Court. j , {Lﬁ N
|
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